GOVERNMENTOF INDIA
MINISTRY OF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA
UNSTARREDQUESTION NO: 1338

TOBE ANSWEREDON THE 9" FEBRUARY2018/MAGHA20, 1939 (SAKA)

QUESTION
ACTIONON NPAs
1338:
SHRIMATI ARPITAGHOSH: SHRI D.S.RATHOD:
SHRI SHIVKUMARUDAST: SHRI ASHOK MAHADEORAETE :

Willthe Ministerof FINANCEDbe pleased to state:

a) whetherthe NonPerformingAssets (NPAs) of banksare on the rise, if so, the detailsthereofand the tota
NPA amountin the country;

b) whetherbanks are facing difficultiesin recoveringthe loans which have been declared as NPA and if so,
the detailsthereof;

¢) whetherthe Governmenthas decided to take strict action against loan defaulters and if so, the details
thereof;

d) the remedial measures taken/beingtaken by the Government/ReserveBank of India to control/resolv
NPAs;and

e) the reason for bringingup a bill like FinancialResolutionand Deposit Insurance, where public moneywil
be at stake, whilethe NPA issues are notresolvedby the Government?

ANSWER
To be answered by
THE MINISTER OF STATHEN THE MINISTRY OF FINANCE
(SHIV PRATAPSHUKLA)

(2): As per Reserve Bank of India (RBI) data, combined Gross NPAs of Scheduled CommercialBanks have
declined marginallyfrom 10%as on 30.6.2017 t09.8% as on 30.9.2017.

(b) to (e): Recoveryof loans was being effected underthe provisionsof the Securitisationand Reconstructiorof
Financial Assets and Enforcement of Security Intere@l (SARFAESI) Act and through Debts Recovers
Tribunals.SARFAESI Act was amended in 2016 to make it more effective. Further,six new Debts Recovers
Tribunalshave been establishedto expedite recovery.Insolvencyand BankruptcyCode, 2016 has been enacted
to create a unified frameworkfor resolvinginsolvencyand bankruptcymatters,and to providefor timebounc
resolutionof stressed assets. The BankingRegulationAct, 1949 has been amended, to providefor authorisatio
to RBI to issue directionsto banks to initiatethe insolvencyresolutionprocess under IBC. RBI has issued
directionsto certainbanksfor referring12 accounts, withfund and non-fundbased outstandingamountgreate:
than Rs. 5,000 crore and with60% or more classified as non-performingas of 31.3.2016, to initiateinsolvenc
process under the Insolvencyand BankruptcyCode, 2016. These 12 accounts constitutedabout 25% of the
GNPAsof the bankingsystem.

In addition to the above steps for addressing resolutionof NPAs, the proposed Financial Resolutionand
Deposit Insurance Bill, 2017 aims to providefor a comprehensiveresolutionmechanismwiththe objective of
protecting consumers and public funds, thereby contributingto the stabilityand resilience of the financia
system. Theprovisionsof the billdo not modifypresent protectionsto the depositors.
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